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MR. CHAIRMAN : The question is :

268. "That at the end of the Motion the
following be added, namely :—

'but regret that the Address fails to feel
the pulse of the masses and note their
strivings and urges.""

The motion was negatived.

MR. CHAIRMAN : Now 1 put the main
motion to vote.

The question is:

"That an Address be presented to the
President in the following terms :m—

'That the Members of the Rajya Sabha
assembled in this Session are deeply
grateful to the President for the Address
which he has been pleased to deliver to
both the Houses of Parliament assembled
together on the 17th February, 1965."

The motion was adopted.

MR. CHAIRMAN : The House stands
adjourned till 2.30 in the afternoon.

The House then adjourned for
lunch at fifteen minutes past one of
the clock.

The House reassembled after lunch at half-
past two of the clock, THE DEPUTY CHAIRMAN
in the Chair.

THE INCOME-TAX (AMENDMENT)
BILL, 1965

THE DEPUTY CHAIRMAN : Before we
take up the Bill, I would like to inform the
House that the time fixed for this Bill is one
and a half hours only.
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THE MINISTER ofF PLANNING (SHRI B.
R. BHAGAT) : Madam, 1 beg to move :

"That the Bill further to amend the
Income-tax Act, 1961 and to validate
certain searches under that Act, as passed
by the Lok Sabha, be taken into
consideration."

This short Bill seeks to replace the Income-
tax (Amendment) Ordinance, 1965, which
was promulgated by the President on the 6th
of January. The Bill also incorporates certain
other amendments which are incidental or
supplemental to the matters covered by the
Ordinance.

The main object of the Bill is the.un-
earthing of unaccounted money and recovery
of tax due thereon. This object is sought to be
achieved in two ways, firstly by strengthening
the machinery to discover ;ind seize
unaccounted assets with a view to enforce
speedy recovery of taxes in respect of the
concealed income represented by such assets
and, secondly, by encouraging persons to
come forward with voluntary disclosures of
their undisclosed income.

Hon. Members will recall that the powers
relating to search and seizure under the
Income-tax Act, 1961, were to some extent
enlarged by the Finance Act, 1964. The
income-tax authorities, however, were not
empowered to seize unaccounted assets
discovered during the search. In the absence
of such a power it would be possible for the
persons concerned fo sequester some of the
assets even if they were discovered during the
course of the search. It was, therefore, found
necessary to take certain additional powers so
that these measures could be really effective.

The Bill vests powers in the income-tax
authorities to seize assets like money, bullion
and jewellery which represent either wholly or
partly undisclosed income or property. The
seizure will be affected only in cases in
respect of which the officers are specifically
authorised by the Director of Inspection or the
Commissioner. The authorisation will not be
given indiscriminately. It
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[Shri B. R. Bhagat.] will be given only
when there is reliable information relating to
books of account or assets not disclosed to the
Income-tax Department. Every care will be
taken to see that innocent people are not
harassed. Out of over five hundred searches
carried out so far, only there proved to be
abortive. The unaccounted assets discovered
amount to five crores of rupees. Besides,
bogus hundi loans of fifty crores of rupees
have been found.

SHrRI BHUPESH GUPTA (West Bengal):
Fifty crores of rupees of what /

SHRIB. R. BHAGAT : Bogus hundi loans.

The process of investigation is continuing
and it is expected that these will yield further
results. In order that there may be no cause for
avoidable inconvenience, detailed instructions
have already been issued in regard to dealing
with jewellery and also in regard to dealing
with members of the weaker sex. Officers
have been instructed to be very careful in this
matter and to take a woman officer with them,
if possible, wherever it is necessary for them
to enter a house where there are women.

SHrt BHUPESH GUPTA: We need many
of them in Orissa.

SHRI B. R. BHAGAT: In the course of
search and seizure the officers may, if it is
necessary as in the case of obstruction, break
open the lock of any door, box or safe. Where
it is not practicable to seize any asset, the
officer concerned may serve an order on the
owner or the person who is in possession of
the asset directing him not to deal with it in
any way except with the previous permission
of the officer.

DTWAN CHAMAN LALL (Punjab):
Does this refer to buildings as well ?

SHRI B, R. BHAGAT: The buildings are
there. They do not represent undisclosed
profil or income.
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DIWAN CHAMAN LALL: It ia obviously
disclosed but the point is that it may have
come out of assets which are not disclosed.

SHRI B. R. BHAGAT: That may be true, if
it is out of undisclosed income—the money
that has gone into the construction of the
building—but the building itself is disclosed
obviously.

Punishment is provided for contravention
of such an order. It will also be useful to
obtain statements, where possible, from the
persons concerned on the spot during the time
of search and seizure so that such persons
may not later fabricate explanations.

The seizure of assets will be followed by an
enquiry by the Income-tax Officer in order to
arrive at a reasonable estimate of the
undisclosed income represented by the assets.
The person concerned will be given a
reasonable opportunity of being heard in the
course of this enquiry. It is intended that assets
which are not required for the purpose of
recovery of taxes should be returned as early
as possible. It has, therefore, been provided
that the enquiry by the Income-tax Officer will
be completed within ninety days of the seizure.
Within this period the Income-tax Officer will
pass an order estimating to the best of his
judgment, the undisclosed income and
computing the amount of tax on the same. This
estimate will be purely an ad hoc one. It will
not in any way prejudice the regular
assessment which will be later completed on
the basis of such further evidence which the
assessee may produce and the Income-tax
Officer may be able together. The Income-tax
Officer will also specify the amount of the
existing liabilities under the direct taxes
enactments in respect of which the assessee is
in default or is deemed to be in default. Only
such of those assets as are necessary for the
satisfaction of the liability in respect of the
undisclosed income as well as the specified
existing liabilities will be retained by the
Income-tax Officer. The remaining assets will
be forthwith returned to the person from
whose custody they are seized.
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The Income-tax Officer can pass his order
in this connection only with the previous
approval of the Commissioner. This provision
has been made so that the order of" the
Income-tax Officer should be a fair one based
on the materials available. A person who feels
aggrieved by such an order will also have the
right o make an application for appropriate
relief to an authority to be notified by the
Central Government in this behalf.

Some of the searches already made by the
Income-tax Department have been contested
in courts of law on technical grounds. It is
proposed to validate such searches. It is
further being clarified that for the purpose of
search and seizure proceedings in relation to
which search or seizure may be authorised
will include not only pending proceedings but
also proceedings which have been completed
or those which may be commenced after the
date of search. The officers conducting the
search are being empowered to requisition the
services of the police as well as other officers
of the Central Government.

The assets retained by the Income-tax
Officer will be applied for the discharge of the
existing liabilities under the Direct Taxes Acts
in respect of which the assessee is in default or
is deemed to be in default. The remaining
assets will be utilised for the recovery of the
tax determined on completion of the relevant
regular income-tax assessments in respect of
the undisclosed income, provided in respect of
such lax also the assessee is in default or is
deemed to be in default. For the purpose of re-
covery of these liabilities, the retained assets
will be deemed to be under distraint and the
Income-tax Officer can sell such of them as
may be found necessary. Whatever assets
remain after all such liabilities have been
discharged, will be returned forthwith to the
person from whose custody they were seized.

Every care will be taken to retain only those
assets whose value will correspond as closely
as possible to the total of the existing tax
liabilities and the tax that may be determined
on regular assessment relating to the
undisclosed income. There may,

Income-Tax (Amdt) [ 9 MARCH 1965 ]

Bill, 1965 2702

however, be some cases where the value of
the retained assets may exceed these
liabilities. In such cases, it is proposed that if
the aggregate of the money retained and
proceeds of assets sold exceeds the total of the
existing liabilities and the liability determined
on the relevant regular assessment, the Central
Government shall pay interest at 6 per cent,
per annum on such excess. The interest will
run from the end of six months from the date
of the order of the Income-tax Officer
resulting in the retention of the assets to the
date of the regular assessment or reassessment
in respect of the concealed income.

As part of the process of unearthing un-
accounted income, it is proposed to encourage
persons to come forward with voluntary
disclosures. The main difficulty faced by such
persons is the possibility of heavy penalties
being imposed on them or prosecution being
launched against them. Some concessions are,
therefore, being given in this respect. The
Commissioner may reduce or waive the
amount of minimum penalty imposable in the
case of a person who has made a voluntary
disclosure of his concealed income. Further,
such a person will also not be prosecuted in
respect of the relevant assessment. In cases
where the minimum penalty imposable in
respect of all the assessment years involved
exceeds Rs. 50,000 the previous approval of
the Board will be necessary before the penalty
can be reduced or waived by the Commis-
sioner. The Commissioner will reduce or
waive the penalty imposable if he is satisfied,
firstly, that a full and true disclosure of the
concealed income is made before its detection
by the Income-tax Officer; secondly, that the
assessee has cooperated in any enquiry relating
to the assessment of such income; and lastly,
that tax or interest payable as a result of the
disclosure has either been paid or satisfactory
arrangements for payment have been made..
Similarly, the Commissioner may also reduce
or waive the minimum penalty imposable for
failure to file voluntary return of income.

I have no doubt that hon. Members will
support the Bill. I do not, of course, claim that
this Bill will enable us to completely eliminate
the evil of tax evasion.
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[Shri B. R. Bhagat.] Hon. Members will
agree that the large extent of tax evasion
prevalent today needs to be curbed and curbed
as early as possible. The Bill represents an
earnest attempt directed towards this purpose.

With these words, Madam, I move. The

question was proposed.

SHrRI DAHYABHAI V. PATEL (Gujarat) :
Madam, I have listened very patiently to the
speech of the mover. I have also tried to
follow what happened in the other House but I
am sorry I am not left convinced that this
measure deserves the unqualified support that
he has asked for. My reasons are firstly that
the effort made by the Government to get at
unaccounted money is too late.

SHRI AKBAR ALI KHAN (Andhra Pra-
desh) : Better late than never.

SHrRI DAHYABHAI V. PATEL : Some-
times it is too late and nothing can be
salvaged. Mr. Akbar Ali Khan, if you are
patient, you will understand.

A suggestion about this was made very soon
after the Congress Government came into
power. Steps, if not exactly these but similar
to these, were suggested but they were not
accepted. The result has been that hidden
money has become very unfortunately a part of
the business of this country. And for how
many years ? It is known it has been there; it
has been existing all along and it has been
helpful and the Government have connived at
it. 1 would say that the Government have
taken full advantage of the people who have
this money. They have failed to take action
against them when it was necessary. And the
manner in which this Bill is sought to be
brought under the emergency is also
objectionable, the procedure I mean. This does
not concern the emergency in any way or the
war which this country is supposed to be at
with China. The emergency still continues and
this measure was brought first as an
ordinance and it has
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been now followed up by a Bill. I think this is
not a very healthy procedure. It does not help
the process of democratic Government which
we wish to establish in this country. This has
nothing to do with the emergency; this has
nothing to do with the Chinese aggression or
the difficult situation that we are faced with.
This has been existing for so many years and
the Government has been dillydallying,
hesitating and wavering what to do and what
not to do. That is why it has found itself in this
situation.

This Government is in the habit of taking
power, then failing to utilise the power and
making the failure an excuse to ask for more
power. Madam, I am never tried of giving the
example of the nationalisation of insurance.
Nationalisation of insurance was embarked
upon with the avowed object of saving the
people who put their well-earned savings in
insurance companies some of which were very
badly managed. But they burnt up some of the
good companies that were managed well also.
The bulk of the insurance business was well
managed. They punished the good companies
also because there were bad companies. And
why were some companies bad ? Did not the
Government have sufficient powers 7 Madam,
the Government had sufficient powers. They
had appointed a Controller of Insurance even
before we had attained independence. But the
Office of the Controller of Insurance was in
Simla. While the insurance companies were in
Bombay, Calcutta and some in Delhi, the
Controller of Insurance sat in his office at
Simla and controlled them from there and
because of his failure to use the very wide
powers that he had. the insurance companies
were nationalised and what has happened
before and after nationalisation ? The ugly
incidents that took place before were also
based on the greed of the Congress to get more
money for their election funds.

SHRI T. V. ANANDAN (Madras) : What
about the Swatantra Party ?

SHRI DAHYABHAI V. PATEL : I hear a
voice. Madam. Somebody is worrying about
it. Look at the statement that your
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own Government has put forward but that
statement does not show the correct picture.
Madam, I am glad my friend has helped me
that I do not forget one point. Very recently
during last month before the Kerala election,
the Home Minister visited Bombay for a day
and next day the Finance Minister visited
Bombay. What did Uiey do there ? Did they
not go to certain blackmarketeers and settle
their income-tax dues by taking one lakh of
rupees for the elections ? Did they not make
these deals before ? Why don't they tell us
what they are doing ? These are blanket
powers to be misused, to coerce people, to
make honest people sometimes not honest.
Madam, I have with me an an account of the
vendetta on some poor merchants of Firozabad
just because they displeased a certain Income-
tax Officer. What vengeance was taken on
them for reporting a corruption case and you
give these very people wide powers. That is
what I object to. The Home Minister of this
country and the Finance Minister of the
country when Parliament is in session and
when they are supposed to be busy run up to
Bombay and tell certain people there, 'we are
short of money for the Kerala elections; give
us some money' and they settle a big case by
taking one lakh of rupees. Is that the way of
doing things ?

SHRIB. R. BHAGAT : Big case ?

THE DEPUTY CHAIRMAN : You Know
nhout all this ?

SHRI DAHYABHAI V. PATEL: Why don't
they deny it ? Let the Home Minister come
and deny it. I ask, why did he go to Bombay '?
Let him come and make a clean breast of the
whole thing; let the Finance Minister come
and make a clean breast. The Finance Minister
is an expert in finance. He knows the finan-
ciers; he knows the businessmen in Bombay,
Calcutta and other places, much more
intimately than I do. There are also people like
that in Madras but the first searches were
made in Bombay. I say that it is unjust and
unfair whether it is right or wrong. To help or
not to give money is a different matter. If
searches are made, they' should be made
simultaneously.

Income-Tax (Amdt) [ 9 MARCH 1965 ]

Bill, 1965 2706

Why give the people of Madras warning by
having the first searches in Bombay? Because
these things are happening I am telling you
and the papers are full of them. Latterly, the
papers have stopped it. Why do you not give
us full information, if you want to do this
honestly? This is an unholy piece of
legislation. I can never support it. Let me say
that I am quite prepared to support the
Government when they want to bring corrupt
people, dishonest people to book, but I do not
see it in this. I do not see the capacity in the
Members sitting on the opposite Benches, in
the Ministers and their officers. This
Government has become an unholy under-
standing between a type of officers and a type
of Ministers. Have we not heard of the
Mundhra deal ? We have heard about that and
so many other scandals have been repeated in
this House. My time is limited and I will not
encroach more upon the time, but the Orissa
affair is repeated again and again. Why not
have an open enquiry and come out with it ?

SRl BHUPESH GUPTA : They have
provided for getting women searched among
those who get searched.

SHrRI DAHYABHAI V. PATEL : That is
making it worse. In this country at least the
womanhood is kept out of this search affair.
Does this Government want to bring them into
it ? I know that in elections young ladies who
come forward to do good work—the social
services league, the family planning and all
this, these little girls have been used for
elections. They are going to use them for these
searches also And the most objectionable
feature of this is the reward offered to
someone who gives information of this type.
That means, you are breaking up the family.
That is what the communists do. You are
breaking up their loyalty to an organisation.
That is exactly what the communists want.
These people want to take to communism. It is
unfortunate that ihe Finance Minister and the
present Congress Government does not see it.
This is a ruinous piece of legislation and this
country will repent it. I have got no ill-gotten
money. | have retired from business. It does
not matter to me, but in respect of this ill-
gotten money you are going too much. Let the
Finance Minister, if he is
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[Shri Dahyabhai V. Patel.] honest about it,
put a statement before the House every month
saying so many searches we have made, so
much money we have recovered, so much has
been proved and so much has been settled, for
this purpose how much we took for our
Congress funds in the bargain, etc. If they are
honest, they should give us a clear picture of
this. Otherwise, how can anyone support this
Bill ?

SHRI M. C. SHAH (Gujarat) : Madam
Deputy Chairman, the Bill before us is very
simple. In our country the unaccounted money
or unaccounted assets are a great menace to
our national economy. We have learnt to our
cost that it has led to profiteering, it has led to
hoarding and it has led to a spiral of high
prices. Because of this unaccounted money,
these calamities nave fallen on our community
and it is, therefore, very proper that the
Finance Ministry should have necessary
powers to get hold of this unaccounted money
and try to utilise it m the best interests of the
country. With the present tax structure of the
country, with the income-tax, sur-tax, gift tax,
expenditure tax, then estate duty, with all
these heavy taxes in the country in the present
structure, one would wonder why one should
be inclined to amass huge amounts of wealth.
Naturally with the long arm of law and with
this tax structure any amassed wealth is bound
to come to the Government's exchequer at one
time or another. But it is still strange that in
spite of this taxation we find people who are
inclined to amass, by fair means or by foul
means, huge amounts of money. I think there
is another side to it. It is because of this tax
structure that people are inclined to have more
and more of wealth. It is for the Ministry to
find out what is the true reason. We know that
in several cities big business houses maintain
double sets of accounts. They have got code
words. When certain transactions take place,
they ask—I do not know the actual words—
whether it is to be entered in one set of account
books or the other set of account books. That
is usually the case in big metropolitan cities
and, therefore, it is necessary that something
has to be done. Of course, this is a bold
measure and a measure in the right direction,
but I am not sure whether by this measure the
unaccounted assets will be caught hold of.
However, several steps have been taken. I was
wondering whether the offer of voluntary
disclosures within a
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period of three months would work. It is a
good suggestion. It is a good offer made to
people to disclose their unaccounted money
andi pay the tax on a certain basis. But one
consideration that weighs with the people and
which we hear very frequently from this type
of people is this. Once they declare their
unaccounted money and pay the tax as laid
down in the Bill to the Government, in future
also what is the guarantee that they will not be
looked upon as dishonest persons ? As a result
of this disclosure perhaps for years to cone
these people will be considered as dishonest
and the income-tax officers will never rely
upon their statements. They will try to find out
more and say that there must be something
hidden. Whatever they say would not be relied
upon. This fear persists and, therefore, I am
voicing it for the consideration of the
Ministry.

About searches, it has been said that when
searches are to be carried out, and where
ladies are to be interrogated and where they
I are concerned, they will employ women
! officers if possible. I would request that it
! should not be a possibility. It must be an
essential thing. It must be a 'must' where
ladies are concerned. Where searches are to
1 be carried out on women, they must be
carried out by women officers only. It should
not be by male officers. The Minister has
just said "if it is possible'!

SHRIB. R. BHAGAT : If it is necessary ?

SHRIM. C. SHAH : It is always necessary ;
when you are carrying out searches so far I as
ladies are concerned. (Interruption). There
is another thing. We have been told that when
searches are carried out, they are not carried
out at random. The income-tax authorities
have certain reliable information and only after
reliable information is with them they carry out
these searches. Otherwise, they will be
blamed i that they are carrying out searches ad
hoc 1 without any reliable information
whatso-' ever. So, this point is now clear.
Now, when these searches are carried out after j
some reliable information is available with the
income-tax authorities, why should they not
manage—where searches are to be carried out,
when ladies are concerned | —to sec that they
should be carried out
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by women officers alone and by nong

other ?

THE DEPUTY CHAIRMAN : Is not thaf
provision there ?

SHRI M. C. SHAH : That is what he said ir]
his introductory remarks, that if possible
women officers will carry on searches, with
ladies.

SHRT B. R. BHAGAT : There is somg
misapprehension. I said that women have to
be treated with extreme care and I said thaf
women will be searched only by women and
not by males. That is the intention.

THE DEPUTY CHAIRMAN : Is there not
such a provision ?

SHrI B. R. BHAGAT There is no
provision as such, but I have said this. 1 have
clarified it.

SHRI M. C. SHAH: If I remember aright,
what the Minister said is : "If possible". My
objection is to the words 'if possible'.

Smi B. R. BHAGAT : I have not said that.

THE DEPUTY CHAIRMAN Handle
women with care. That is what- he says.

SHri BHUPESH GUPTA That we

generally do.

SHRI M. C. SHAH : Already with tois
unaccounted money there is great speculation
going on. In this very House questions were
put to the Finance Minister several times as to
the extent of this unaccounted money. He said
that it was not possible to give it. Some say it
is Rs. 50 crores. some say it is Rs. 300 crores,
some sav that it is 3,000 crores. One does not
know. But when these steps are taken, we
would
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naturally expect that within a reasonable
period of time a proper proportion of this
money must be brought put, tttuH be
unearthed. Otherwise, this measure has no
value. As 1 said earlier, this unaccounted
money is a great menace to our economy.

People at large, the masses, who have
nothing to do with this have been adversely
affected by the rising of prices and hoarding
and profiteering which they have to contend
with. Under these circumstances while
welcoming this piece of legislation, I would
request the Ministry that due care should be
taken to see that in implementing the various
sections of this measure honest people do not
suffer and that even in dealing with dishonest
people legal measures are taken and the
authority of the law is upheld. Thank you.

ot Thwreey wwTod Wit (W
wEW) : ITEAWNIT AEEAT, 9E AT H9-
FT duaw frgas W AW F @A
ATYT WAT §, A A% 1 AfEET WA
® gafera faar aar ar, SaHT age ©
fed =rar war @ | @47 SEEA, o fer
FAT 99 T AWM F AR §, IH!
faamam & 1| AT A A g I
H17 g 3FT AEN 34 &, I A AL
F7q & ot oz fagas @21 o yafeaq
faarr oy & 1 ey Wy 2 oqw A
T FFIAT 3,000 F0E To H @A geT
99 ¥, #1T IAG ¥ qg A0 FE A2
f wfvasr & 3 9v &= g7 Ga7 Zvw o
A HW A A7 w04 A EE0 AT AR
wa vy At 7 7t fafaaa 7 wae
farar way & 1 o gz W fdaw wwl 9
gy AT 8, 3 Ay feur Zur a9 ar
FuaTIee wl, faEar wE fema-
fame g5 99 % =0T § AE) 2
TR FACATH & (AT Z | TR TR
A ST FIAT AT HTHTL FRIAA
# FATAT Wr TAFT TV B | AT FEHA
A1 agT F=LT § A7 7Z 207 A WfgA;
gitfe a7 Fzr wrar & f& ag o fey
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[t TR wa @t
BAT 69 FUZ T 47 &, TUH! T2
TF g HAaE oA ar snfaw
HYRTST F199 21 AT 2 | AT # OAE
ATTT §ETT AT ATWT g, A AT
A T OF WA F AT F-FAT FH
EWTE AOHTL F T, TART AL ATT AH
FLAXNE 1 77 AT ST A AT FIAT
& s St & wra w21, Jor Ay [ A-
T E AR ITT I AR AN TgTEE
¥ w197 &, 7 7% 5 i, S9 9Tl &
F1E wraar T grar g o7 forewr -
A9+ aeqrre Fay AT 8, IET AWE
TG AT ¥ 279 qg7 o1 7 A7 gEE
femfes agfi ol 81 zofed =2
v A1 2 g0 aeg Wit o gam
a7 §, ot sf-weft @ aq o w2
WA &, I FTT For@ fEAT oA |
afea g fadas & ag aar o a7
§ @wd ghi, gad  qH agd ag o
ZTT & ; FATH 1 7l T w2 TR 7 vy
A A A FAA 5 UL F 9T ITHA
FTad g | W o wer ag omar & R
FAT FUT FT FTAT G W 30 § 2, At
5 FUT FT 99 IAF AN FO AT
TE | T TE T 50 FUT To Ay
gfeat o s=@ owdr 2, afew a7
ST T T 9 A g &, qg WA
TE & 1 TEET gwa www fAwree
=nfgd 1+ # 41 a8 q@a T fF e
weFTe e fasga  agwa 20 fd g
AT FIAT ST FIGT WE@TH &, A TIH
FZIA FCAT ATAVAF § ATCH T
f& weTe a7 F2m W T A F
WY GET U T AW W g wuw feAnal-
o & frar g ? FE 9 A oan
far mar 3 1 o9 w0 F7 oA F A
A1 7w § Al AT T A
ot &, ¥ fewe &% fa@ and g, A
U WE INT q2 EA 8 g &6
s fewmiaEs & 2= wfed
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ay fawit avdEw & IEEr W 7 &
wfed 1w war & fr & 2wl § a6
forar way 2, @l 97 TR 60 THE
aw feamerey 77 faur 417 i
50 TTHZ g% of FH1 &, gt fawril-
e 7 faar | ges faay £ A o
IIA WY G & T g, e aee @
T AT FH AR & A 9 WA AT
TETE, THRL LR AT AF |

WAt wgiay A 4 W amar fF gmw
ITAT (e o eI ATEAT AT AR
) &1 wary & o w8 e, sfEa
aaFATa g s wdran £, e
AT & arar A o fEar @ ar s
FH 97 FT T FL @ F, T AWl
THE AT E, HIT gHE qa A, o
F1§ warey AFf arar &, o wr oy
TET EET F, TR @aTAT Sy & | 9T
IAFH EH & AFEC] & AL/ GATA
T F1 AT 2 v oda i fae-
AT § AUAT qET AW g, I 406
AW 9 froEae Fwr @ i A
T AN TERE Hqar g AT 9w A
w@eiz 3 7, a1 gah a7 fawam T
F7% 3999 299 femdde ol famena
& s & fr wa W afamE Wi da
gaw feEaz & fawar & Tafen
4 gaq = Aiame 3w fearEdE
#1 fag an 72 &, 9t o wwr v famio
grar @ for Y 7 FyAvg AW F 1A TEIA
FC |

wE AT FEr T & w9 e a9
21T, 7 et + agraay « SEaT |
ug 3% ¥ f wigansil &7 agraa ddt
arfgu, wer aF fF afesnst w1 a9
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¢ ot ot afradt AT F99, 7,
ITH T GA gA, T AR T AR &
FUC IW ACE & wfeAw o1 sqAr fwar
AT | EEfaT T AR A W AT
dar §er & A oF faw w1 FEEA
2 g off T qUEE@IT | F 47 FFw
fr oz fdus aga sewr & 91 THa
TEn i g sewr g, AfET o EaT
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AT IHE FAE AT WE oaEAr
AT EM F AR N AT gz Aw 2 %
HFTHFTT AN FHEAT FAA AZA( 2, I8
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ORI FI FOH (A7 FOAT AT 39
FAH FHM 924 A A awga § 7 399
HIE FATAZN Tl AAAT

SHRIMATI TARA RAMCHANDRA
SATHE (Maharashtra) Madam Deputy
Chairman, I rise to support this Bill. I also
congratulate the Finance Minister for his bold
and courageous step and I also wish, him
every success. But I would like again to
emphasize that he should be very stern and
strict in his efforts.

Why did this unaccounted money come
into existence ? As a student of economics |
had studied the question at that time and
found various reasons for this. At the end of
the Second World War there was inflation and
there was rise in prices. There was shortage of
necessary goods and there were various taxes
levied just like the E.P.T., that is, excess
profits tax.

There was control. The necessities of
life,all commodities, were less; the production
was less, and we had rationing for a long time
and hence, for the goods which were
necessary for daily life this black-market
came into existence. On the ration cards we
used to get things. Just as even now sugar is
given very much less, at that time also we
used to get a very much less quantity. The
hoarders used to self these things and there
were many people who used to buy these
goods giving them very high prices. For
sugar they were paying
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Rs. 3 a seer or like that. This money which
the traders used to get, it was not at all
possible for them to put it into account and
this vicious circle started there. To my mind,
this was started then. Naturally,
! there came the idea of evading the tax.
Just as the E.P.T. was there, the idea was again
pushed forward, by which this money which
so many people were trying to keep away from
their accounts could be recovered. But then
the question came as to where they put their
money. And even now, in regard to this
unaccounted money, they will have to invest it,
it is not possible to keep the money or the
notes for a long period concealed. News has
appeared in the papers from which we learn
that they put. the money in the bathrooms, in
safe custody, and in concealed apartments
which were created in rooms and they
were keeping the money there. But for a long
time it cannot be kept like that. So, people
naturally wanted to buy gold, and smuggled
good was coming in  That was the reason
why we had to pass the Gold Control Order.
Then also, some other type of transactions take
place. Even now, we can hear—if there is a
sale or a purchase of any house or anything
like that they say that this is the price of the
house and this is the 'on'. This word 'on' has
com-into existence and I really do not under-
stand how people can dare to say that this
is the 'on'. If we ask somebody as to how much
he paid for the house, he says, Rs. 60.000 phis
Rs. 25,000 as 'on'. So, we are going away
from ethical values, and nobody feels
ashamed of it evento say it in public.
Sometime back, 1 came across some students.
They were making some jokes. I asked them
what it was and the students said that they
came by train from such and such a place and
that they came w.t. I could not understand
the meaning of 'w.t.". They said that it meant
'without ticket". They took pride in that. In
the society we do not feel anything about it
everything goes on like that and we also hear
about it.

So, I like it that the Government has taken
this step. Somebody said that it was too late.
But it is never too late. Of course, we are
trying to do it. This practice is unfortunately
found everywhere. I think that this practice is
found even among the doctors when their
services are taken. I really feel very sad that
such an avocations
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as that of the doctor, which is regarded as one
of the best professions, should be treated like
this. It is sad that these people, doctors,
pleaders, etc. should resort to this, that traders
should resort to under-invoicing and over-
invoicing in import and export matters and
that income-tax officers and other officers
should do such things. So many news items
we read in the papers and really we have to
hang down our heads in shame. Then some
people go on saying that this practice they
have come across in foreigri countries. That
does not mean that we should also do it. We
have got our ethical values, we have our other
values, our religion is also telling us about this
thing. But we do not want to look at it; we
want to connive at it. I know, last time the
Government had given some concessions to
persons who purchased Gold Bonds, hut I am
afraid not much out of that Gold Bond
Scheme came out. This is another type of
giving the concession. Some of them say that
this money should be allowed to be invested
in industries. This is another thing about
which we do not feel anything bad and we say
that these people should be allowed to do so
and that the industries will go on like that. 1
am afraid, Madam, if we allow such con-
cessions, the same problem will come up
again and again, and every year, every two
years or three years, we will have to go on
giving concessions. So, this practice will not
be able to solve this problem. This is not the
remedy. This is a deep-rooted disease, the
disease of cancer, it must be operated and the
roots must be taken out. I do not feel that this
concession will be helpful fully. Of course, it
may be helpful to some extent. We must
create public opinion, we must create that type
of climate wherein we must not give any
honour to those who do such things; the
society must say that these are the culprits. I
can understand that sometimes if one repents
he must get a chance to lead a good life again.
I can understand it. But this cancer must be
removed with all the roots. Public opinion
must be created and the necessary climate also
we should create. This evil practice, this
unsocial element, must be nipped in the bud.

Madam Deputy Chairman, there is the
Sadachar Samiti. When somebody talks about
the Sadachar Samiti, we like to ridi-
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cule it. We like to ridicule everything, but do
not bring out anything in practice. Why
should we ridicule this Sadachar Samiti.
Everybody must be honest, everybody must
have sadachar. We know how we behave.
Nobody else need tell us; we know what it is.
We should not ridicule this. Our children in
the school should be taught sadachar and this
sort of thought should be given a high place in
the society.

'Another point that 1 would like to bring

to the notice of the Finance Minister is

' this I do not know whether the staff is

inadequate or the staff is insufficient in the

income-tax officers. There are so many

honest people who keep their accounts in

a crude method; they keep their accounts

themselves. They cannot afford to have

auditors or chartered accountants or people

i like them. These cases are not opened for

years together. They should be opened. If

they find that there is something wrong

there, they should postpone the case. Not

to open them is a crime. After some two

or three years if the case is opened and if

they ask these people some typical questions,

nobody is expected to remember all these

| questions, and they will be harassed. Ido

not know why they keep pending such cases.

So, 1 would request the hon. Minister, when

! they start with the cases of honest people,

i there should be some incentive for them. 1

think there is some time-limit for this, even

though for years together these cases have

been kept pending. I request the Minister

again to look into the matter and not to

keep any case pending. The Government

has nothing to lose—I know—because in

advance everybody has to give the income-

. tax. Now, according to the new rules, they

, are expected to know themselves how much

I income-tax they have to pay. So, the Gov-

I eminent has nothing to lose. But the peo-

| pie are unnecessarily kept in suspense.  So,

, again, I request the Minister to look into
this.

I support the Bill. I thank you, Madam,
for giving me this much time.

SHRI BHUPESH GUPTA : Madam, Deputy
Chairman, I have no objection in sup-I porting
such a measure. In fact. I would I welcome it
even though it is a belated and a half-hearted
measure. Mention has been i made of tax
evasion which is one of the sources of
unaccounted money growing in



2717

the country. For the present I am not dealing
with monopolies, blackmarketeers,
speculators or for that matter certain other
people who are corrupt. Let me deal with
those who are supposed to be honest and who

deal with public funds. And 1 shall presently

reveal before the House how the mechanism
of public funds is utilised for tax evasion,
thereby creating a growing source of
unaccounted money.

Take, Madam Deputy Chairman, the case of
the Assam Relief Fund which was created in
1960, immediately after the Assam riots and so
on. Naturally, that Fund got exemption from
income-tax; a certain exemption was given
because it was a charitable fund and certain
purposes were laid down on the basis of which
the exemption was sought. Between
December, 1960 and 1961, the Assam Relief
Fund issued or gave or disbursed Rs. 2,45,000
by cheque to one Shri Bijoyananda Chatterjee.
Secretary of the West Bengal Congress
Committee. It was done. I repeat, Rs. 2,45.000
by cheques on the State Bank of India, I
believe, to Shri Bijoyananda Chatterjee.
Secretary of the West Bengal Congress Com-
mittee. Now [ will show you how the
Government ignored this matter. Naturally
you will say, "How do you say it is true ?" |
believe it to be true. Take one of the cheques,
cheque No. 522941 dated 13-3-61 for Rs.
27,597 on the State Bank of India. I am
mentioning it by way of illustration. There
was another cheque No. 522942 for Rs.
37,021 dated 13-3-61 on the State Bank of
India. Now this is how money went to these
gentlemen. Now, the same gentleman. Shri
Bijoyananda Chatterjee, paid Rs. 20,000 or so
to the Education Charitable Trust. I should
like to know whether the Government found
out as to where the money went, whether it
was spent for purposes for which the income-
tax exemptions were given. Our information is
that money was not at all spent for these
purposes. Now it is a matter for investigation.
1 am giving you the numbers of cheques and
everything and it is for you to find out. My
information, to the best of my knowledge, is
that income-tax was evaded and the money
was diverted for purposes for which
exemption was not given.

Here again take another example, and I
may tell you that with this fund great Con-
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gress leaders including Shri Atulya Ghosh are
connected. Take, for example, the West
Bengal Relief Fund. The West Bengal Flood
Relief Committee raised Rs. 25,00,000. And
suddenly we find that in October 1961 a
cheque for Rs. 2,28,000

i was made out to a certain firm. Which was
that firm ? And I will tell you where the
cheques went. The cheques went, 1 think,
again, you know where ? Do you know, can
you imagine, Mr. Tankha, who the re-cepient
of the cheque was ? The payee of that cheque
was the great Shri Atulya Ghosh. Vnd you
know when it went ? It

went just on the eve of the Third General
Election. I should like to know whether

the particular West Bengal Flood Relief
Committee got any tax exemptions and whe-
ther this money was disbursed and covered by
that sanction.

[

—

Then, Madam, we are told that money j had
been given for the construction of Bidhan
Chandra Roy Chhatrabas. I should like you to
find out where that money went and how it was
spent. These are concrete ' matters of public
interest to which attention of the House should
be drawn.

Similarly, we have got the Dr. B. C. Roy
Memorial Fund. A sum of Rs. 46 lakhs also has
been collected in this fund with tax exemption.
But to the best of my information, Rs. 5,000
p-m. is being spent on Congress volunteers in
offices. Now, Mr. Akbar A)i Khan is aghast to
hear such things if he is not asleep. Now the
position is (his. How these moneys are being
spent should be taken note of. I submit here that
tax evasions are taking place, and when
Congress leaders, big Congressmen connected
with the Government, indulge in this kind of
thing, well, you cannot go very far. You can
catch Mala Sinha and enter I her bathroom to
find out some unaccounted money. But what
about Mr. Atulya Ghosh? Can you not enter his
house for a while and see what is happening
there ? But how can you do that ? At the
Durgapur Session money came from big people.
Mr. Krishna-machari admitted that out of Rs.
150 lakhs contributed by the joint stock
companies, a sum of Rs. 98 iakhs went to the
Congress. What has happened to that ?
Therefore, when you take money from them,
you cannot carry the drive very far.
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Again, there is the Bennett Coleman & Co.
The matter is being sought to be hushed up.
Many charges are there against them.
Everybody knows that the Sahu Jain & Co. is
rolling in wealth and a great part of it may be
unaccounted money. Indeed it is unaccounted
money. We are told that Mr. Ashu Ghosh is
making an effort to hush up the case. In this
way how can you keep up the morale of this
drive ? Now you are going and chasing the
filmstars and others, small as well as big peo-
ple. I have a piece of an information here with
me that Sahu Jain & Co. are spending on the
air fares of some of the important Congress
leaders out of this unaccounted money and so
on because then it becomes legal money. The
Bengal Bird & Co. was hauled up for this
unaccounted money. Money had not been
collected from them. Now the legal process is
taking place.

Here again 1 will give you another example
of the Bengal River Steam Navigation Co.
Madam Deputy Chairman, you will remember
that one day I asked a question as to how
much money Government advanced to that
company which is controlled by Macneill &
Barry Ltd. against whom there are many
allegations. It was told to the House that
between 1958 and 1963 the Government
advanced Rs. 1,56 lakhs to that particular
company. As against that they have no assets
today. They took away this money abroad and
that is why they hesitated to say anything.
Now what are they doing ? They are buying
its shares for nominal value of £.1 each. There
is no asset left for the Government. According
to my calculation there is the negative asset, a
liability of Rs. 150 lakhs. Now this is the
position. Let Mr. Raj Bahadur tell us whether
I am wrong or right. I maintain 1 am
absolutely right. 1 have got the information
from reliable sources. These are the
companies which are indulging in under-
invoicing and over-invoicing. As far as
Calcutta is concerned, the Bajoria group and
other companies are carrying on large scale
under-invoicing and over-invoicing. But
nothing is done to track that money.

Madam Deputy Chairman, take the case of
Ram Ratan Gupta of Kanpur. The
Government would not collect the money
from them. As you know, in 1963, in this

[ RAJYA SABHA |

Bill, 1965 2720

very House, the hon. Minister said that certain
properties will be attached, auctioned. But
that auction did not take place.

SHRI B. R. BHAGAT: It has gone in
court.

SHrRi BHUPESH GUPTA : First warrant
was issued and then it was withdrawn. Now 1
understand it has again been issued. Now they
have allowed him to go abroad. Not only that,
meanwhile his property has been transferred
to some other name and nothing much is left
in his name. Therefore, I would like to know
what you are doing in such matters.

There are plenty of such examples. But I Mr.
Krishnamachari has launched a very great
scheme for tracing unaccounted money. The
scheme is, "You give me 60 I per cent, and you
take 40 per cent." and the whole money is
legalised. Is it the ! way ? How much money
will come in this way ? Not much ? Why the
Nizam's house is not being raided ? Why
palaces of former Maharajahs who are very
well-known for unaccounted money are not
being raided ? Why are the houses of big busi-
ness people not raided simultaneously ?
Madam, one fine morning on the 30th of
December, they raided certain offbes and
houses of a number of Communists all over the
country. Why the same thing was not done in
their cases too ? You have raided in Bombay.
But in Madias you take precautions. In Calcutta
they take precautions. I am not saying this with
any provincial sense. I say why simultaneous
raids were not made all over the country in as
many houses as possible. Madam Deputy
Chairman, here, therefore, nothing will come
out. We know how much gold came out when
you asked for voluntary surrender. According to
various calculations there are Rs. 500 crores to
Rs. 1000 crores of unaccounted money. But out
of it only Rs. 8 crores came out. Whatever it is,
it is not coming out. What we need is penal
provision. That is to say, you should say that
these people, these big ones who evade tax shall
be sent to prison and this term should be
minimum seven years, and you will see how
these capitalists, these speculators and
monopolists will get the fright of



2721 Income-Tax (Anuli) [ 9 MARCH

their life. Some of them, I tell you, will
declare. I think Mr. Krishnamachari's |
scheme today is a scheme for those who are in a
critical situation because they can declare, and
deposit some money. That, will make illegal
money legal to the extent ; of 40 per cent, and
SO on.

Madam, evasion takes place on a large scale
and that is the source. You know, when we
asked the question the other day in the House,
they said that there are only four people in the
country to-day Whose assessed income is Rs.
25 lakhs or more— two ladies in Jubbulpore,
Mr. Shri Ram— but be is dead and gone—Mr.
Mundhra— his stars have fallen and others'
stars are rising—Lala Shri Ram is dead—and
one Madras gentleman. This is the position.
Others do not have and nobody in the country,
according to them, has an income of over Rs.
25 lakhs. Are we to believe it?

To-day's 'Statesman' carries a news item, a
small one, it may have escaped the attention
of hon. Members. It says:

"The Special Police Establishment of I the
Central Bureau of Investigation has in a
recent search of the house of an income-tax
officer, seized cash and private bonds worth
more than Rs. 2 lakhs, ornaments worth Rs.
1 lakh and several other articles, reports
UNIL

The search was part of the intensive anti-
corruption campaign carried out by the
SPE.

It is alleged that the officer had favoured
an income-tax assessee by returning his
account books containing entries about
lending Rs. 1,20,000. After receiving
transfer orders the officer allegedly
assessed three firms to their advantage and
received a large sum as illegal grati-
fication."

This is the news item in the 'Statesman'. I am
not saying about all the Income-tax Officers.
Many are good and they should be protected.
Therefore, I do not want to say about all. This
Government which lives on the donations of
the rich, multi-
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millionaire class, is not big enough perhaps lo
carry out the big drive. We want an all-out
drive against unaccounted money and also
corresponding  financial and  economic
measures at the economic level so that the
unaccounted money is forced to come into the
open and a beginning should be made with the
biggest in the country—the former Princes and
the multi-millionaire; and those leaders of the
Congress who have any connection with such
people should be thrown out of the Congress
and those people in the Congress High
Command who have any connection with such
people— these big millionaires—should also
be taken care of. If these people remain in
positions of authority and power and in the
position of Government, I think nothing good
will come out of this drive, however much we
can support it. Unaccounted money will
continue to rule the country and hold the
Ministers in their hands and make them play as
puppets are played.

w1 fawagATT Aareret |t
(wem w3mr) @  IwEwEiE FZEaT,
AT Y S T AG=-F e qoga
F & fag ot faw geg7 e 8, a7
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THE DEPUTY CHAIRMAN: Mr.
Kureel, please be very brief.

SHRIB. R. BHAGAT: There are

amendments also. Madam.
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SHRIP.L. KUREEL URF TALIB:
Thank you, Madam.
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AFAT ZET & | FIT AL AT, FATL
%, &ro Fo FroraTE WA E
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THE DEPUTY CHAIRMAN: Please
wind up, Mr. Kureel.

o et wow Caled o oAz
A Z AT A AT HET AT |
v faear & @i gem | e faean wd
FIET  gES 417 A5 THH T2 |
H% gar 7 wrew  faed -
uwH 7 | A fadl & awr v gar Wi
fammi | % @2t T AF g |

THE DEPUTY CHAIRMAN: Mr.
Kureel, that will do. There is no time. We
have to finish it.

ot crens 0w mfea” c avas
g 7 foamd oW T g9 g
FHIA AALE( F, HAT FATL § TR
7 Aifsm | 3% o faaar aa 2 gq@a
a7 wrmeT wE o g | (Time
bell rings.)

oY go Yo wfwr (wew wIw) - A
Hre 7

st carens §Ie ‘o’ q A T
g § F | 0 AE e SEEe g
szgfﬁaﬁmmi,f“waﬂz
H w2, T (A WA T E
st anfaezel FH FA AEA 4 ALL
FTAFAE | A A¥B| a8 A AT F
AT (el & a8t Y2 FE A9 HEAWI
Zifwene & faar & wala F azr
Tz g A9 gaei & 2 e 7 (79w

THE DEPUTY CHAIRMAN: M,
Kureel, that will do. Prof. Satyavrata.

Al e g Carfea’ S
far o ey § FAr AviweEfree
AT TF2 L] & HIE 0% FY |
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THE DEPUTY CHAIRMAN: I have
called another hon. Member. We are
fighting for time now.

SHRI P. L. KUREEL Urf TALIB: Thank
you, Madam.]

sto Aeqae fagiarse (Fm-f43-
forer) : goeramfa wgie, fomm g o=
L & 99§ AT I A T IHEAl
TSUFTFE AT BT AT T ATAT
T GFEAT A TS FOFE F | FATAA
z T a7 gt &<ig & FraT fer
ga g g fomd 7 5 #90 F e
greT gAT | sAET  stwgrd a7 &
T F1 97 721 @0 fF 37 5 A
2,995 FUT E 98 Fa7 DUFATE )
o gaTe faE a9 T 0w
faee aaarE T oF AT AT
azed 7 1 T E aqw faamre
7 3% wiw u feur garr g, 1wt
RN # ag graer FEw fE d g A
faee &+ « gad qa9 2 fra@
fom garm ga o w21 WA E AT TE
F Mg 99 g AT HF AT A9F 94
2

24 W @Ay qE AEE TH A6a
fraar 2 w1 g A e fF mwie
St smaear fot gu a9 F fAETw
¥ fam wii %1 & 97 §9 AlaF THAT-
[@F F FAT gE AIT AL AT
ST T A g, E@raras #
W HT T H AATAT AT F AT HE A4
T &t gar @ s g fF et £
A1 & AT A OF TIF F7AT AT E
fo forerdr aaroft 1 g W7 o9 W
AT AN AT AT T I ;L A
g1F g ami ? oA Aga wEE ar
1T &, FE Tl #1417 g, o aaw fon
99 i A FAT 47 AV AN F7A g

e o § gt e FT e ama

nF W T AT A, T AT AL FT
F7 AT AT OFAN T F AT (T g
ATET AT AT, FAT AT FTZ F AL
FT AT T Fq——AATIA F TT 94
2 frumzma—arr @ w3 % A1
F AIGA F a9 qT ATT HIT AT
for gam a7 aww fawer s, afe
B AT 7 OF 3@ 39T 97 w0
FIIH FTATT HT AL 77 T qAAT 2
& a7 g7 fet a1 fFems w9
FAt g 77 faadt 2w gz FEm g fw
ATTTAALT FY FIAT T 507 73] AZHFA,
ferds srma qermeft 83 2, e gw fawr &
TS %7 AFT & a7 A1 TART qAAT AT
T FS FIT E AT A7 T qAAA,
Al wé nfa a7 @7 F4, 7 7AC A
T IR TEATEIAT F ATE A AL A
FT AT FIAT & | A gvwd w5 QT
42 9% & fF Z9 0% 39 #9717 g5
#7 i forg vt & famm garr a7 amee
T AT | AT AT FATS T oA A@T E
Y Fod AT 97 TEE AL F0AAq ) FAAH
T 9T 21 {5 e gq mew fF[ae
farar, sire uF s w07 qeTe A9 2,
ar S uF I w2 a @
A § ATAT FA F AT WEH E AN
NTH F AT F, HEE A A AA 2
A GA F AT AFA Z1 AT F AT
2T 3N § 92 AU A7 F1 (@O
TR w7 2 | A feafy o g g
% fp #1€ st wvw fot go g &0
AR fawre ¥ Ao Aar a8 &
faeft awar & 77 Far av e A g0
a9F ¥ AR FIE F 99T T AT g
wfaw & /Ml g Fgm i ag e a@a g
AT HEF T HAT T4 TET AT AT
AITE TES A OF Al TIT FAT AT AT
a1 faad & gwre wwAta w39 i fF
IH WiE ® IBT FC ATA[ AT F T @
N A1 7 @1 UF AT Fr g
2, 39% g7 wF & fe ST @reEr
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[ste &amae Fagianware)
3 9% wala aFwfas g, AAFHH g |
A 37 AT OF B0 F AT HIH AR
19 ¥ A4 v gaa A fee &7 A
g g 7 % f9aE e A w9 g
g8 AMTHT A0 FIT F7 XA | A4 ZH
ad 20 CHEHET T A1 (T K Tw Y
TH IEOET AYA AW T A E AL 5990
wer wwile fams ot & e AEE
& 39 &8 T F94 2 1% 9 A 8
q1g7 fAFre & | for gam U faames
Fi FEd; auE FifoEE "R 2,
s A &1 diw e T g,
IHFT @HAT 20 AT £ AT A(TH F
aaaaa & #1991 g9 faa-fam st
#i (sl adid |§ W T w1 9YE
F7A 7 | A wHEAT § OO
P M. ot 1 s sl fewor
F ST EAM K19, AT AT AXGAH]
w1 witd H91 g0 s A0 el fem
FH O EA AR AT ST e i
Wt fgugsrn a7 99 & @A & T
C AR |
Saw B. R. BHAGAT : Madam Deputy
Chairman, 1 am glad that the hon. Members
who took part in the debate gave their serious
consideration to this measure and I am very
happy that some of the hon. Members raised
certain objections because this gives me an
opportunity to rebut them. I am, however, not
able to understand the tenor of the speech of
the hon. Member who initiated the
discussions. He is not here. I am sorry, but |
fail to understand why he opposed this
measure. He said that he was totally opposed

to this measure—something like this he said,
that he was opposed to this measure.

SHRI P. K. KUMARAN (Andhra Pradesh)
: He thinks this to be half-hearted.

SHR1B. R. BHAGAT : No, he did not think
so. He said that he was opposed to this
measure. | am coming to the other point about
this measure being a halthearted  one,
mentioned by some other
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hon. Member. Members belonging to his Party
in the other House supported this measure and
so, I think that while the Party as a whole may
be supporting this I measure, it is his personal
opinion on the basis of which he is opposing
this measure but 1 think if he gives a second
thought to this, certainly he will realise that he
has gone too far in his enthusiasm to oppose
anything that comes from this side. He
questioned the necessity for a measure of this
kind, the necessity for promulgating an
Ordinance. I think this is a very valid question
and 1 would like to give an answer. It is true
that the House adjourned towards the close of
December, on the 24th of December and was
scheduled to meet again on the 17th of
February, 1965. 1 had briefly explained the
urgency of the matter while moving the
consideration motion and if you would consider
that, you would find that the interval was not an
insignificant one. As I said, the Finance Act of
1964 gave powers to the Income-tax Officers in
this respect but the powers were not adequate
when cash was found and was to be seized by
the officer who, in pursuance of the discharge
of his duties, comes across such cash and has to
be protected. All these required some urgent
legislative powers. Secondly, it was found in
the course of these searches that some persons
were willing to come forward and disclose
voluntarily the unaccounted money but the law
did not provide for such contingencies and they
could not be given any facilities by way of
waiving of the penalty OF punishment or fine.
Therefore, in the interests of this important
work, of finding out unaccounted money and
bringing it to the exchequer, in the interests of
the exchequer and in the interests of the public
officers who were discharging their duties in the
public interest, in the interests of the assets
themselves and in the interests also of those
who were prepared for voluntary disclosures, it
was necessary to take immediate action to
rectify the legal position. Realising this
urgency, we had to request the President to
promulgate an Ordinance and as soon as the
Houses met we have come forward with a Bill
to replace this Ordinance. The case for the issue
of an Ordinance is. therefore, very well
justified.

A point was made about searches of
women. Actually, this has arisen from my
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speech earlier and you were good enough to
ask whether the law provided for such a thing.
The law as such does not provide for this but
in the rules we have provided; in the Income-
Tax Rules—and I am quoting the relevant por-
tion—we have it, "If such a person is a
woman, the search shall be made by another
woman with strict regard to decency".
Already, the rules provide for this and I said
that while making the searches, strict care
would be taken to see that no woman was
questioned particularly in respect of her
jewellery or any particular property and if a
woman was to be questioned, then this would
be done only by a woman. In that case, I said,
care would be taken to see that a woman
officer was taken but the idea is that the
strictest care should be taken in questioing or
in dealing with women. I think this should
satisfy hon. Members.

A point was made about some Income-tax
Officers and a particular case was cited. I
think in this matter it would be very desirable
and healthy if we approached this question
from this point of view. Officers', (particularly
those dealing with revenue matters where
there is likely to be a greater amount of
temptation for making money, will have to be
strict and when a particular officer
misbehaves or is found to be in possession of
illegal money, we have provided for both the
administrative- and the legal machinery to
punish, to find out and punish such an officer.

it farmrgn e waveTes T S few
o &5 & ATY § AN FaTaT IH G @
Ay oaT AT 2 fF 7 & afagrfon
1 A7 TEHF JTA AFETAT GATAH AT
e {AT FTEF HHA 5% qF TOT FT AGT
TEY TET

st &lo I;ITo WA : THH AL |
g AT § g7 Faan fw oq e
HY

1 am sorry. It is said that we should not give
powers to such officers. Then, we
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cannot administer any law and so, in this
matter our approach should be that we must
provide against misuse of power. We have to
safeguard the interests of the public and
unless such powers are given, it is impossible
to deal with matters like these. Therefore, by
and large, I think, we have to give support to
those officers and not condemn them because
if you condemn them generally, this sets in
general demoralisation.

SHRI BHUPESH GUPTA : Nobody has
condemned generally.

it FormrerpmT wamETEst Siefym
“gadl” fre & adt wEr 0 % AR
SRR S K

SHRI B. R. BHAGAT : I am glad, but in
this particular matter his apprehension is

PROF. SATYAVRATA SIDDHANTA-I
LANKAR : Generally they harass people.

SHRI B. R. BHAGAT : . . . un-i called for
and this has been very clearly
explained. He said that we should not go >
over a house and dig it up. He even drew
a simile. I do not think he meant it.

=t fawmgT wamee |t
SH! FAF ® HAAA qg Al FOAATE
F1 %% & 42 fwar 791 | 989 FE A=
fod #—ewy waW ®1 Al faam,
I E~—AT F a7 F=mar 97 |

SHRI B. R. BHAGAT : As I said in this
particular matter special care is being taken
only when there is specific information, then
and then only a search will be made. That is
No. 1. The second precaution is that on
receiving such definite information the
decision to search cannot be made by any
Income-tax Officer but it

I has to be authorised by the Commissioner or
a Director of Inspection who is even

1 senior than the Commissioner who is  in
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[Shri B. R. Bhagat.j charge. So the
Commissioner will authorise such a search.
This is the second precaution.

SHRI DAHYABHAI V. PATEL : This
search at Firozabad was made without the
permission of the Commissioner ?

SHri B. R. BHAGAT: I am not in
possession of the facts about this particular
matter but I am stating what the general
principles are. They have been stated
repeatedly and they are in the Act itself. The
point is, in this matter the facts also prove
because, as I said, in 500 cases only three
proved abortive and we have been able to
track down Rs. 5 crores of unaccounted
money and Rs. 50 crores worth of undisclosed
hundis. This itself shows that in this particular
matter not only have the searches been
successful but they have created an impact on
those tax-dodgers who may be having
undisclosed money; they have become more
uncomfortable.

SHRI BHUPESH GUPTA : Not much.

SHRI B. R. BHAGAT : What I say is .that
precautions have been taken that innocent
people should not be harassed and that
unnecessarily persons who do not possess
unaccounted money should not be searched.
All these precautions have been laken.
Therefore any fear on this account is not
justified.

The hon. Member there asked, is there any
penal provision ? Can such persons be sent to
jail if they do not tell ? I was immediately
trying to remind him that there is a penal
provision. The Income-tax Act provides that
for making a false statement or declaration.

Suri BHUPESH GUPTA : It must be

'must’ and nothing else.

SHRI B. R. BHAGAT: It provides for two
years' rigorous imprisonment. He said seven
years. Seven years is not there; it is two
years. For non-payment of tax
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also there is a penal provision. The hon.
Member

SHRI BHUPESH GUPTA : Madam, what I
said was that there should be a declaration by
the Government that unless they declared
their unaccounted money by such and such
time they will be liable to a minimum of
seven years' imprisonment if the money is
found with them.  This must be an absolute
must.

SHRI B. R. BHAGAT : That is a suggestion
for amending the parent Income-tax Act. As [
said, even today ihere is a penal provision.

Then, a suggestion was made that efforts
should be made to see that the cases are
disposed of expeditiously. I think in this
matter we have been tightening the
machinery. Instructions have been issued
which are followed all along the line to a very
great extent and I am absolutely at one with
the hon. Members that whatever dues are
there, they should be realised expeditiously.
He referred to certain cases-. When matters
go to court

SHrI BHUPESH GUPTA: Who?.

'SHRI B. R. BHAGAT : 1 do not want to
name persons; | do not want to indulge in that
not very desirable practice of naming persons
who are not present in the House. He even
mentioned an hon Member of the other
House. Hon. Members may. do so but I would
not like to indulge in giving names.

In certain cases when matters go to the
couri, then we become helpless. But as I said
we are trying to tighten up the entire
administrative machinery with a view lo quick
realisation and disposal of cases. We have
been making all efforts. He named a particular
Member who belonged to the other House.
Madam, I would crave your indulgence
because it is the time-honoured practice of this
House—in fact it is the parliamentary
practice—that when you are going to refer to
certain specific cases and particularly ~ when
important person?
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are involved, the hon. Members should do me
the courtesy of referring it to me earlier so
that I may be able to reply.

SHrRI BHUPESH GUPTA : Before Mr.
Gulzarilal Nanda made that statement with
regard to the Communists he did not consult
us.

SHRI B. R. BHAGAT : But one thing I can
say. He referred to two cheques on the S, tate
Ba#k of India and he gave the numbers of
those cheques. The House will surely realise
that any transfer made through State Barak of
India cheques will not involve anything of this
sort. There is no cash transaction; it is a
transaction in cheque.

SHrRi BHUPESH GUPTA
understand me. The point was

Please

SHRI B. R. BHAGAT : I do rot want ! to go
into the details of it.

THEDEPUTY CHAIRMAN: He hasi
understood you, Mr. Bhupesh Gupta. Let him
finish.

SHRI B. R. BHAGAT : I do not have all the
facts but there are two things I want to
emphasize. He referred to the two cheques.
Certainly that wohld not be undisclosed or
unaccounted money. Secondly

SHrRI BHUPESH GUPTA : 1 say tax
evasion took place because the disburse- !
ments are not covered by the exemptions )
given to those relief funds. It is averyl
serious matter.

SHRI B. R. BHAGAT: That is the second
point. I am coming to that. These relief funds
are well-recognised and well known and 1
think their books must be audited. If the hon.
Member is referring to some audited report
that these have not been for approved purpose,
then I have nothing to say but certainly I think
an impression should not be sought to be
created that by a mere endorsement on
L15RS/65—38
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two cheques it has gone to certain persons and
that it has not been for approved purposes.
Probably for that he has to wait for the Audit
Report. If he means the Audit Report of the
two Relief Societies, then I have no quarrel
with him. But, Madam, in this matter as I said
I do not have the facts but purely from the
accepted canons of public conduct in matters
connected with money or business, I think
these two things stand out. If there is a
transaction by cheque, it cannot be un-
disclosed or unaccounted money. And an
endorsement does not make it that it has not
been for the approved purpose.

With thes,e words. Madam, I commend the
Bill to the House.

THE DEPUTY CHAIRMAN : The question
is:

"That the Bill further to amend the
Income-tax Act, 1961 and to validate
certain searches undeT that Act, as passed
by the Lok Sabha, be taken into
consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN : We take up
the clause by clause consideration of the Bill.

Clause 2—Substitution of new sections for
section 132

THE DEPUTY CHAIRMAN : There are
five amendments in the name of Mr. Chordia
and Mr. Abdul Ghani. You take all the
amendments together, Mr. Chordia

w7t Prmaree atvfza -
_THE DEPUTY CHAIRMAN: You

speak on all the amendments and when it
comes to voting, we will separate them.

it Farwergare et Wtefea
A SATAT WAY A& AW #T ST
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[t farwrmmare wearerrerst =17 fzar]

Awadt 97 £ Arerar aife geom A
TATH Ao HYE I A fﬁi |

THE DEPUTY CHAIRMAN : All right you
take No. 1.

it farseganT s A
HYT AUIE T FIT F

1. "That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Income-tax
(Amendment) Bill, 1965, as passed by the
Lok Sabha, namely :—

'That at page 2, line 11, the words "or
might be" be deleted."

aiy wvq gz g PF e fod
Atfzw Fear s 2 &1 ot A B
4, &1 WAT E, UF S F | Al
T=F Ar “wrzz A7 faar ¥ e
TAT HIEWT E | WY HIAAST WA )
T I wT A AT qE #vE wmfe

EAREA Al

T/ie question was proposed.

AT @l MTo IR ¢ “wEE FE]
2\ 7q qa 37 o gz sy @d g i
HAd TAH & | ST BTEIEAET AT 3-
ere faft AT o @ 3w =9E Al
ST A 0EA I A7 AEn ¥ A AT fee
HYE H W d0 W s s e
A1EH &0 q9 A0 FA 2 Az 2ifore
ZT AT | THfAT T FErw § Cnrez

mEE F1 vt Ay I 2

T v; DEPUTY CHAIRMAN : The question
is i—
1."That the Rajya Sabha recommends

to the Lok Sabha that the follow-in" a
amendment be made in the Income-
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tax (Amendment) Bill, 1965, as passed
by the Lok Sabha, namely :—

That at page 2, line 11, the words "or
might be" be deleted."

The motion was negatived.

SHRI V. M. CHORDIA : Sir, I move :

2. "That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Income-tax
(Amendment) Bill, 1965, as passed by the
Lok Sabha. namely :>—

'That at page 3, after line 20, the
following proviso be inserted, namely :

"Provided that if the person concerned
in the proceedings aforesaid is other!
than ,!the person whose statement is
recorded, a copy of the statement shall
be furnished to him and he shall be
entitled in the course of proceedings to
cross-examine the person
concerned".'"

Fraarle wErEgT, Ao aEF fw
i) i € o T O ) e T 1 T A
HATH @9 a9 %o aafas ar 3nE
FIE AFCATFT T WO FAH TAT E
AT 3w gy o g s =fEd o«
Ty 29 F0E e AF F | 7w e
ERE A DR R E TR L
A AT #1Ea 2 F f53 ) Aty fore amy
Ary fauir &4 2, 7w 24 F W Al
HrEH TH FYE o WAd BT H OFHI
AT AT TH TAAT 2 IHT AT EAT
TR F7AT AEA 2, AT IA Hi ACA
7z Wt A w.fmm fF owaw faam
ST A A FE af F g AT A7
a% 2 | 4 faw g a7 T@ar § fa
farer smem@ o ag =+ wrEs # faare
FAAEN FIAT AEA £ F9 4@ 97
I W wI (A #7910 @0 TS
dr o |t ofte ge s s s
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A 7 gk sfafafy @ € s
arfed, @rfF @ w947 IAT T HqE

The question was proposed.

st dTe HTo WA : qF WA
waey ot wrew £ fa ag ar fafafred
g g AT qg ATave FHaEe
Fi gtz adt 3, fFad e qar-
foams &5 81T 2 1 &1 38 1 FEm
wgl (% wamt wdr & =ifgd A wry
vrEifAAYT #99 AT AfaETT FAT
wifed, ag zad Sfeq Al o T=al
® 1 9 FE AHANE  ATAEAT AT 67
ZRIL, A4 AT FWA § gfaurd gnl,
T A1 e

THE DEPUTY CHAIRMAN: The
question is :

2. "That the Rajya Sabha recom
mends to the Lok Sabha that the fol
lowing amendment be made in the
Income-tax (Amendment) Bill, 1965, as
passed by the Lok Sabha, namely :—

'Thai at page 3, after line 20, the
following proviso be inserted, namely

"Provided that if the person concerned
in the proceedings aforesaid is other
than the person whose statement is
recorded, a copy of the statement shall
be furnished to him and he shall be
entitled in the course of proceedings to
cross-examine the person
concerned".""

The motion was negatived.

SHri V. M.  CHORDIA: Madam, I

move :

3. "That the Rajya Sabha recom
mends to the Lok Sabha that the follow
ing amendment be made in the Tncome-
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tax (Amendment) Bill, 1965, as passed by
the Lok Sabha, namely:—

'That at page 3, lines 30-31, the words
"in a summary manner" be deleted.*"

(The amendment also stood in the name of

Shri Abdul Ghani).

srifew ¥ forg S fa ardi g
HqIAA (4 A T 2 % qrargar 2,
A qE ATFTAR HH AT A B AT E |
wifed a1 77 fHaes 2 & aad g7
A7 FAA F FAT AEAEGT F RifoAd
#HI7 gEE T wwd w7 faar S E
w HYE U OTHE( sgaedr A |
zfort 23 @l 49T F1 OFW
araiaar #ifwg ¥ APAET A 2M
#ifsra |

The question was proposed.

w1 @Yo 1To WA @ 97 FE VT FWE |
wE fa s AT fanT oW awET AT AT
w4 i weEr 00 faw & et & AT
dwar 71 | g ifEa ' Fwew Ay g
nEETE ik W oag 3@ I% ¥ fr
get four gam aw &, A1 sad Za
21, 92 OF AL HE0E A0 AH g AT I
o7 gH WHY H%'ﬁ'ﬂ'l‘:’f[ | FEE AR AH
ATATET AT 4T SALGHE 20T, AT IART
o sfa g, SRE A & 91
faaw 2, gaaT oA R | gEfEE
T 47 dg UEeT s wme fEa
T E

Tue DEPUTY CHAIRMAN: The

question is :

3. "That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Income-tax
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move :
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[THE DEPUTY CHAIRMAN] g arer, o4 fe o wEh 9% =Y A
(Amendment) Bill, 1965, aspassed by 3 ~ =
the Lok Sabha, namely :— Fradi qfﬁ | TTRF AT% q7 Tl v

That at .page 3, lines 30-31, the words
"in a summary manner" be deleted.""

The motion was negatived.

SHRI V, M. CHORDIA : Madam. I

4. "That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Income-tax
(Amendment) Bill, 1965, as passed by the
Lok Sabha, namely :—

'That at page 5. lines 11 to 14, for the
words 'such authority, as may be notified
in this behalf by the Central Government
in the Official Gazette (hereinafter in this
section referred to as the notified
authority)' the words 'the Incorjie-.tax
Appellate Tribunal' be substituted'. "

(The amendment also stood in the name of
Shri Abdul Glwni)

qqamafs wEEar, 77 ZWee
TR 48 ¥ AT 7 vEdl § ¥
F0 TAGT K AT FIAT AT E, AT
F1 ¥ A FAT O|TER 2 oATT AT
FYATE FOAA AT FCH AT TOEA 2 |
T ATET & A7qT F AT o A7 7w
FOETE AT Wi yz ArgAr & e oam faa
g1 of FEvere 77, 78T oo spqrfed
21 1 Fat afY gATd FORT TN wiA T
a7 @ widr § fF aqw-eamE et
Ao A sz FrI@ a7 F i
T v T Wk f amE et £
g arfrer T & 7 ¥ o aE wred
# fop A fetwe T & fod fee s
s TE W | wdieE AT
afz o ewy wE qq, AOF WA K FH

gu wag( ¥ fem @ avAr wta 2,
SIAHT F A% FITT AT A2T F, 7w
FHEATE AT AT AT § 48 IARA
XA TIAT FEA E HIT AAAT 7 AT
F79 7 i 92 3997 #T5F @ %
o | AT TE FHIY WIHT ® TAA4T i
TET | A1 A HIET F0T TR adi aw
3z s fadlay oz 547 wgi & fr orfia
FIA AT FAW AN AL, AT AT A A
Zi a1 21 w1 7w fam 7 fy 08 89
| ag g0 AT OF fAF F I AF
Fr Ve A Z, AT w7 oam faa
71 TAF BT wIA F OATED FIA Al
Ffaard avdt & 7 wafad zoFr sron
TR & #y gd £ [ 48
fFar & drc wav w1% faoly Fear 2
AT IAFT THH AF T #7 Fizard

The question was proposed.

=t dte o WA T AT w1
fadr a1 2 5 3z afidz wafer
R da fsmaa adf @ar ) s
AR ZAFH E4 F e 7 ot fgaraay
21 &, 48 AY F0T | w7 qA F wa
wrft " fafafaad zrae & g0 7 9w
TR AEGHE F AT T F7E0 @ 00
fat & waw 917 /3 @ AW 30T 2,
AT IR ST I T FRAT, AT A=AT
& IHAT BT T TH | A2 W A
fesgma Sar 47 g | 365 A7 A%
frarz  #w, ® ag gawr fer &
ZoT 8 % %o 9T F9F 37 w47 o0 24
T EGT F 1 [E AT AL T et
grir, Wit nefafasfoy Zuf v faa
R FEA AL FAAT F4ly | i
FivwE fegae # wat agi o A 71
R
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THE DEPUTY CHAIRMAN: The
question 1is :

3H HWEA ¥ grU A ag T g
P BHTET 617 T %A ( A & FTIT
St ATEEA ww A 3 waa =@
BN ATET AN ) A1 e § THE |
ofz #E @t TmE wvAw A 2a
TEA AT B, AT wAR avg fEa

4. "That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Income-tax
(Amendment) Bill, 1965, as passed by the
I-ok Sabha, namely :—

'That at page 5, lines 11 to 14, for the
words "such authority as may be J notified
in this behalf by the Central Government
in the Official Gazette (hereinafter in this
section referred i to as the notified
authority)" the words "the Income-tax

Appellate Tribunal" be substituted."

The mo/ion was negatived.

(Amendment No. 5* was haired).

THE DEPUTY CHAIRMAN: The
question is :

'"That clause 2 stands part of the Bill."
The motion was adopted.
Clause 2 was added to the Bill.
Clauses 3 to 5 were added to the Bill.

Clause 6—Validation of certain searches-
made.

SHRI V. M. CHORDIA :
move :

Madam, 1

6. "That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Income-tax
(Amendment) Bill, 1965, as passed by the

Lok Sabha, namely :—

FEAE | ARt I HORTE A aH A
0 % 2 e T ¥ fad a EZ,
FATE FAH FTE G ATH AV AE 2,
4 390 F AR AT E | YA a7 E
fo s sy e i & st
e o e ¥ o awrdt sroeme 39
faredar 2 ot a8 91 qefamasrd a1
9 w8 FH0 A7 fHT A wE A
TIX AW AT 9F @M A8 s
fMenag qas7 @z a1fee q@ %
ford wair oo | w1 w27 G A
FHERT T HAT 770 w124 7 P @
HAA T &ATT A< F F19 fHar 1 a7
RICEUGIE G G ) T S
fori spmy ST o1 @ AR, A7 A0
¥ for awred wie frad fzAT & afz s
i fasi ww A #3949, 41 gz diE
GEAAULE]

The question was proposed.

=t dlo ATTo WA : HTHA(A HIF
e gk 7 o Isfea wrdeg 07
T FB ATA wER A F 4 IFfAwA
ar3zy 97 fwegia a7 feur w1 2
A A E af 3, gaey gr 3 A
STO, ATHE FE OFOH AF A \WAC W

'That at page 9, lines 4 to 7, the words
"shall be deemed to have been made in
accordance with the provisions of that sub-
section as amended by this Act as if those
provisions were in force on the day the search
was made and" be deleted." (The amendment
also stood in the name of Shri Abdul Ghani).

v g B 5 amdm gzer M 9
TE HTH e & 0% ST aE we o
FAT, AY AT IHA wFF wrdAriEar g TE
5 o gad A IPEea TEEE 97
feawd &, wa®! g7 = Far 7o S8
famr aq WY SHEY AAT 2, FHHV AT
zerd arar WA wifed, ag et AW
¥ anRAT E TH A fr g F

*For text of amendment, vide cols, supra.
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[#f% @To amTe W) #AFw fasr 987 | oFf o #9492, 7@
afsd 9% 9 W WY Al 9% FHaT | OF W 5T 2, gl T e
Zrm rfgd FT 93w far @y 1 A1 F 97 Irae

FET & o fusmoes @a # fea
THE DEPUTY CHAIRMAN: The T qE w7 FEA E, 49 fvareea § WA

question is : T § qfos 77 F:r(r w1 #1 waEn

6. "That the Rajya Sabha recommends to ::-" f& ot zeaw Ta% AwgAE g o

the Lok Sabha that the following S Sars 3 aan s wE fEe:
amendment be made in the Income-tax G{T ™~ q.'{ﬁ'?]‘g:{ g Iy TF{ fRri
(Amendment) Bill, 1965, as passed by the| ~F1 T&a( % & [4 z0 e a7

Lok Sabha, namely :— o] I AT AT 2, AW EL R kS
"That at page 9, lines 4 to 7, the words| 7! Al [ &T OF Fds €1 1 #3972
"shall be deemed to have been made in| ¥ 7oy =zfrer & «; fusTee 79 %7

accordance with the provisions of that . oA

. . . IER |

sub-section as amended by this Act as if
those provisions were in force on the day e - )
the search was made and" be deleted'." T AT HY A9EFE dqiE T A

HUMgA  T@r 41, 9% fad a7 9w
%7 ot s 2 sufad ad war =ifen
THE DEPUTY CHAIRMAN: The fe o0 feq & w7 faaear 3 @faw
90 faw a1 "raar  fegea ¥ a2
F1E AT A T | THIAT 7 A
"That clause 6 stand part of the Bill." % f s F1F =iz #7997 T2 200
#ifed | g I e e § fqaE
TEA F, WA IEF AT A ATA A
Clause 6 was added to the Bill. T 3 3% foumr o 37 ¥ 39 A
Clause 7 was added to he Bill. e T'; fi: wHE AT T TH R
afid #% @ | wEfad  aEr
adide wqifed; %1 ez 7 w@ar faans
AT 2 AT GhATE A Adr 2

The motion was negatived.

question is :

The motion was adopted.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI B. R. BHAGAT : Madam, I move: oA & yrdar FEq7 f4 ey o A
"That the Bill be returned." FYH FE TATHANA T A2 AT 717
A Fr§ sl How w A, A1 wfas
Tlie question was proposed. a=|r F
it fammgw AaTenEs Sy
Iyeamfy wZEaT, gWe HAT o A sygawfa : svdt §w Faa 2

AYH AT F AT F Y ATl 0 AT FAET AT T 7
ATH A1 F 3oy Frar 1owar g 2 e

. K N st dto ATTo WA @ W) A2T |
ZATT FfAwmT  HqET FE 9F0E ¥,

AT e frme 9 s Qi ST THE DEPUTY CHAIRMAN: The
fae & g, faof & 7t &rer w7 argy | questionis:
T | TF A FEY AT HIHA F, TE 7L "That the Bill be returned." The

=AY F1 L, o 70 wE, AT WAy g

motion was adopted.
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THE APPROPRIATION BILL, 1965

THE DEPUTY MINISTER IN THE
MINISTRY ofF FINANCE (SHRI RAMESH-
WAR SAHU.) : Madam, I beg to move :

"That the Bill to authorise payment and
appropriation of certain further sums and
out of the Consolidated Fund of India for
the services of the financial year 1964-65,
as passed by the Lok Sabha, be taken
into consideration."

This Bill arises out of the Supplementary
Demands of Rs. 165.49 crores voted by the
Lok Sabha on March 2. 1965 and the ex-
penditure of Rs. 309.52 crores charged on (he
Consolidated Fund of India, as detailed in the
Supplementary Demands presented to the
House on February 23, 1965. Explanations in
support of the Demands have, as usual, been
given in the footnotes below the
Supplementary Demand Statements. I shall,
therefore, confine myself to a few
introductory remarks.

[THE VICE-CHAIRMAN (SHRE M. P. BHAR-
GAVA) in the Chair]

Of the additional provision of Rs. 475.01
crores asked for in the current batch of
Supplementary Demands, Rs. 22.64 crores arc
on Revenue Account, Rs. 109.19 crores are for
Capital Expenditure and the balance of Rs.
343.18 crores is for Loans and Advances and
Repayment of Debt. The net outgo from the
Consolidated Fund of India would, however,
amount to Rs. 62.14 crores only as the balance
will be covered by additional receipts,
recoveries, adjustments and surrenders.

The major items of additional expenditure
on Revenue Account comprise Rs. 6.48 crores
for purchase of building materials for certain
Defence Works entrusted to the Central Public
Works Department, emergent minor works
and repairs and Rs. 5.82 crores on account of
enhancement in the rates of Dearness
Allowance of Central Government employees
first with effect from 1st July, 1963 and again
with effect from 1st February, 1964 and st
October, 1964. A sum of
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Rs. 1.90 crores is required for the maintenance
of National Highways and Border Roads,
while a sum of Rs. 1.62 crores is sought for
Stationery and Printing. An additional
provision of Rs. 1.16 crores has been asked
for meeting the expenditure on relief and
rehabilitation of new migrants coming over to
India from East Pakistan since January, 1964.

On the Capital side, the largest single item
is the additional provision of Rs. 86.81 crores
consequent on the stepping up of imports of
food grains and also internal procurement. Of
the other items, mention may be made of Rs.
6.67 crores for the Farakka Barrage Project,
work on which has gathered considerable
momentum and Rs. 5.10 crores for Capital
Works of the Posts and Telegraphs
Department including those relating to
Telephone Development Fund. A sum of Rs. 4
crores is also required for investment in the
equity capital of the Food Corporation of
India, a wholly owned Government
Corporation set up under the Food
Corporation of India Act, 1964 as a long term
measure to deal with the food situation in the
country.

Under Leans and Advances, Rs. 85 crores
are required for payment of loans to State
Governments the bulk of which comprises
Central assistance to speed up the pace of
their Development Plans in certain sectors
notably agriculture and power. In addition, a
sum of Rs. 34 crores is required for renewal of
the loans advanced to the Khadi and Village
Industries Commission for a further period of
five years as it was not in a position to repay
the annual instalments of loans on due dates.

Finally, an additional provision of Rs. 224
crores has been included under "Repayment
of Debt" mainly for the national discharge of
Treasury Bills, which have a maturity of 91
days only.

I do not wish to take the time of the House
in explaining these proposals further. [ shall,
however, try to meet the points that hon.
Members may wish to raise during the debate.

Sir, I move.

The question was proposed.



